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ORDER

As per Hon'ble Shri Justice V.Neeladri Rao,Vice Chairman

Heard Shri P.B. Vijayskumar, learned counsel
for the applicant and Shri N.R.Devraj, Standing Counsel

for the respondents.

2. The applicant was appointed under ST Quota

as Unskilled Labourer in Naval Deckyard, Visakapatnam

as per the order dated 28,10.1990, &n production
bearing T

of & ST CertificatefNo.SR 26/91 dated 29.1.1991

by the applicant, with the purported signature of

the Mandal Revenue Officer, Lakkavarapu Kotg in
Vizianagaram District, in suppoert of his social statu§f

fRe applicant was confirmed inﬁhe said post with
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The applicant was removed from service by order

b !
Annexure A-1 to the applicatioq/

dated 30.8.95(§é
wherein it is stated that the District Collector, .
Vizianagzram declared vide his letter dated 22.2,.1994
that no certificate with SR No.26/91 dated 29.1.91I
was issued with regard to the applicant as can be .
seen from the records of thé office, The removal

of the .applicant as perrimpugneé prder dated 30.8.§5
is challenged inrfhis OA by alleging inter-alia

that the removal without giving reasonable opportunity

to the applicant, or without kezm conducting an inquiry

is illegal.

3., It is a case where the applicant was confirmed

in the post long before the issuelof the impugned

order, Hence, it is necessary to conduct an inquirry

in view of the letter dated 22.2.94 of the District
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Collector, Vizianagaram wherein it is stated

that the ST certificate produced by the applicant
is a forged one. There is an‘inflrhity in
rembving the applicant from Sefviée'ﬁithout-
conducting an ingquiry, Hence, tge impugnediérder
is lisble to be set asideﬁigiving liberty

to the concerned authorities to conduct an ipquiry

regarding the social status of the spplicant.

4,  In the circumstances, we feel that the period

fromthe date of removal an lthe dzte of reinstatement

e ' . |

en this order has to be treated as ‘'dies-nont, It
during

means, that/the pericd of dies-non, the applicant

is not entitled to any pa§ and éllowances or

any amount and the said period does not count for
benefits Buk S :

pensionary/and increments. Irlwill not be treate

as break-in service.

5. In the result, the OA is ordered as follows:

i} The impugned order dafed 30.8.1995 is set aside.
1i) The applicant has to be reinstated within 14

days from the date of production of g cop&

PN A - ree b I
not possiblgrtovrgggs%g%éiﬁiﬂtJ§E§¢if-itfis

time, the applicant will be entitled to

pay and allowances from the date following
the,date of expiry of 14 days, from the date
of production of acopy of this order.

iii) The period from the date of removal to date

~ mearvr |

- . _a
+Hie nrder . e 1 s ‘ e
production 8t 3 cop§63¥ bﬁffmvfg?_Q?te of

is earlier) has to be treated as dies-non.

6. OA is ordered accordingly. No costs. 47
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THE HON'BLE MR. JUSEICE v NHLL RORI L0
VICE—CPAIRMAN

and

)

THE HON'BLE MK.R.RANGARAJAN '3 M(ZAIMN)
DATED; - Qq;q -1995.

ORBER7JULGMENT .,

M.A./R‘NC.A'NO;
in
Yo0waWNe. [\ g
‘T.A.No. . WP, . )

Disposed of with directions .

.

Dism'séed.

Dismissed as withdrawn
Dismissed f-or default
or de ed/ke jected.

No order as to costs. *
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